
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH; 
AT HYDERABAD 

ORIGINAL APPLICATION NO.398 of 1992 

DATE OF JUDGMENT: 

BETWEEN: 

Mr. Pariki Suryanarayena 	 .e 	Applicant 

AND 

The Chief Personnel Officer, 
South Central Railway, 
Secunderabad. 

The Deputy Chief Mechanical Engineer, 
Carriage Repair Shop, 
Tirupati. 

The Workshop Personnel Ufficer, 
Carriage Repair Shop, 
SC•R1lway, 
Tirupati. 	 .. 	Respondents 

COUNSEL FOR THE APPLICANT: Mr. P•Ven]çateswarlu 

COUNSEL FOR THE RESPONDENTS: Mr. N.V.Ramana, SC for Rlys. 

CO RAM: 

Hon'ble Shri R.Balasubramaniafl, Member (Admn.) 

H0n'ble Shri C.J.Roy, Member (Judl.) 

contd.... 
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JUDGMENT OF THE DIVISION..PENCH DELIVERED BY THE HON'BLE 
SHRI R. BALASUBRAMANIANTMBER (ADMN.) 

This application is filed by Shri P.Suryanarayana 

against the Chief Personnel Officer, South Central Railway, 

Secunderabad and two others under Section 19 of the Admi-

nistrative Tribunals Act with a prayer to direct the 

respondents to appoint the applicant as Skilled Artisan 

in the pay scale of Rs.950-1500 in the Carriage Repair 

Shop, Tirupati and till such time as this is done, to 

appoint the applicant in the post of Khalasi in the 
the 

Artisan category out ofL40 vacancies notified in the 

Employment Notice No.1/91. 

2. 	The applicant applied for tho toct-te the post 

of Skilled Artisan in the pay scale of Rs.950-1500. Due 

to his low position, he could not be appointed in that 

grade. He was offered a Group 'D' post in the lower 

scale in Guntakal Division but this also did not mate-

rialise. However, in the mean-time, the respondents 

attempted to recruit fresh labour in Group 'D' in the 

Carriage Repair Shop, Tirupati itself. It is against 

this move that the applicant has approached this Tribunal. 

I 
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Copy to 

The Chief Persennel Officer, South Central Railway, 
Secunderabàd.' 

The Deputy Chief Mechanical Engineer, Carriage Repair 
Shop, I+tpathy. 

The Workshop Personnel Officer, Carriage Repair Shop, 
South Central Railway, Tirupathi. 

- 4. One copy to Sri. p.Venkateswarlu, advocate, CAT, Hyd, 

One copy to Sri. •N.V.Ramana, SC for Railways, CAT, Hyd. 

One spare copy. 
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When this case was taker up for admission hearing, 

our attention 4,e drawn to the fact that the cse is covered 

by the Judgrnent.date19.12.199l, in OANo.1034/91. Heard 

Shri P.Venkateswarlu, learried copnsel fçr the applicant 

and Mr. Ej.V,Ramana forlthe.  respondents. We find that the 

case is fully cotered by our Judgment dated 19.12.1991 in 

OA 1034/91 and accordingly in this case also we give the 

same directions to the respondents as below:- 

"We direct the respondents that as and 

when Group 'D' post in the outsider quota 

become available at Carriage Repair Shop, 

Tirupati or anywhere else in the Guntakal 

Division, the applicant should be consi-

dered first before considering any other 

case in the order of his rank in the 

empanelment for Group 'C' post." 

We dispose of this application thus at the admi-

ssion stage itself with no order as to costs. 

(R. BALASUBRAMMIIAN) J.ROY)' 
Member(Admn.) 	 Member (Judi.) 

Dated: '24 	ck-_
.  
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TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED 13Y 

THE HON'BLE 21 	 V.C. 

THE HON'ELE 

THE HON'BLE MR.T.CJ 	aEKJiAR REDDY2 
MEtEThEJuDL) 

AND 7 THE HON'BLJE Mh.C.j. ROY MEIER3uL) 

Dated: 	
(i992.. 2 

oaaR—/ JUDGIENT 

R • A eM/+A--Ne 

39 17 0 • A. No. 

T .A-4'Jer- 	 (w. PcN5—.-4 
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. 	 Adnitted and interim directions 
isuéd 

iosed of with directions 

Dismissed I 

Dismissed as Withdrawn 

Dismissed for Default. 
M.A.OrderecVRejected. • 	 \ç'\\/ 
~Order as to costs. 
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